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Ld. Counsel for the res1x.ents  submits that the. 

departmental case has been closad due to the death of 

the applicant and in this connection a death certificate 

dated 08.01.2003 has been emlosed which is kept on.record. 

Under these circumstares, the case is abated. 

.. When the matter was mentioned earlier on 04.04.2003, 

tie Ld. Counsel for the applicant wa s  not pre sent. and. 

today al so he is not pre sent' eve nthough the direction 

was given. However, considering the submis sions made 

by the Ld. .Counl for the resnderse case is abated 

due to the death of the applicant ar,disPosMof 
 acordinly. 

3. 	1: order as to costs. 
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